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- to hold a meeting.
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West Bengal (Res.)

cases, we shall have enquiries made
and if they are found true, we will have
no difficulty in admitting it. Itisnot
for me to say that they have taken
place or not. If enquiries reveal that
they have not taken place, I cannot
agree with the hon. member. But if he
gives specific cases, we shall definitely
have enquiries made.

About the vigilance cases, wherever
the Vigilance Commissioner has framed
charges and recommended depart-
mental proceedings, proceedings have
been started. But wherever he has
not been able to formulate charges,
proceedings have not taken place.
But as soon as the charges are formu-
lated, proceedings will be initiated.
I can assure the House that nobody
who is suspected to be currupt will be
spared under the President's rule.

SHRI JYOTIRMOY BASU : I
made a specific request for the names
of those officers against whom the
Vigilance Commissioner has made
charges of indulging in corrupt prac-

tices. Will he give these names?
SHRI VIDYA CHARAN
SHUKLA : This information has

already been given during the Question
Hour in the Rajya Sabha. If the hon.
member takes the trouble of tabling a
question, ful! information will be given.
We do not want to hide anything. We
need not give names of those persons
whose cases are bcing investigated.
But wherever investigations have been
completed and proceedings have been
started, those n'mes can be given.

Shri Tridib Kumar Chowdhury re-
ferred to the meeting of the consultative
committee. We want to hold a meet-
ing as soon as possible. I think within
one or two weeks of the end of the
session of Parliament. we shall be able
In these meetings,
we consult many things, apart from
legislative business. All hon. members
who are members of the committee
are most welcome to bring forward
any matter they like before the com-
mittee.

ture (Delegation of Powers) Bill

Having said this, Sir, I would com-
mend this Resolution to the acceptance
of the House.

MR. DEPUTY-SPEAKER : 1 shall
put all the amendments together.

Amendments Nos. 1 and 5 were put and
negatived

MR. DEPUTY-SPEAKER :
question is :

*“That this House appioves the
continuance in force of the Pro-
clamation dated the 20th February,
1968, in respect of West Bengal issued
under article 356 of the Constitu-
tion by the President, for a further
period of six months with effect from
the 22nd September, 1968.”

The

The motion was adopted.
16.56 HRs.
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MR. SPEAKER . Motion moved.

“ That the Bill to confer on the
President the power of the Legisla-
ture of the State of Bihar to make
laws, as passed by Rajya Sabha,
be taken into consideration.”
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MR. SPEAKER : The difficulty is
this. There is only one hour allotted
by the Business Advisory Committee.
Within this, I am trying to accommo-
date as many as possible, by giving
five minutes each. But if in one party
three Members want to be accommo-
dated, I do not know what to do. At
the cost of the Congress party, I have
been trying to apportion some time to
Shri Surya Prakash Puri, Shri B. S.
Sharma and Shri Ram Avatar Shahstri
who have spoken. Even within each
party, if three Members want to speak,
I do not know what to do. (Interrup-
tion) You must help me. What can
1 do ? The Chair cannot help it.
Three Members want to speak from
one party. The Chair cannot help
anybody or any party at this rate.

AUGUST 28, 1968
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SHRI D. N. TIWARY (Gopal-
ganj) : Please give me two or three
minutes. ’

MR. SPEAKER : All right ; I have
no objection. When the Opposition
gets three, at least one from the Con-

. gress must get an opportunity.
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“Provided that before enacting
any such Act, the President shall,
whenever the considers it practicable
to.do so, consult a Committee cons-
tituted for the purpose consisting of
forty members of the House of the
People nominated by the Speaker
and twenty members of the Council
of States nominated by the Chair-
man.” ‘
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“ prohibit or restrict the transfer
of land by or among the members
of the ‘Scheduled Tribes in such
area ;" '
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Some Hon. Members rose.

MR. SPEAKER : Order, Order.
Please sit down. 1 shall allow one or
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two Bihar Members who have not
spoken to put questions.
The question is :

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Bihar to make
laws, as by Rajya Sabha, be
taken into consideration.”

The motion was adopted.
MR. SPEAKER : The question is :

“ That Clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Conferment on the Presi-
dent of the power of the State Legisia-
ture to make laws).

SHRI BIBHUTI MISHRA rose.

MR. SPEAKER : 1 gave you a
chance to speak. You have spoken
already. I gave you the first chance in
the Congress Party. You should not *
ask for a second chance. You are a
senior Member. If you want you can
move your amendments to clause 3.

SHRI BIBHUTI MISHRA : Ibegto
move : .

Page 2, line 4,—
add at the end— *

“and the President is autho-
rised to delegate such power
to the Council of Ministers”

m

Page 2,—
(i) line 5,—
Jor * President ™ substitute—
** Council of Ministers *
(ii) line 7,—
for “ he ™ substitute—
i (03]
Page 2,—
(i) line 9,—
Jor * President ™' substitute—
** Council of Ministers ”
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(ii) line 10,—
Sfor “ he” substitute—
“ it ” (3)
Page 2, lines 11 and 12,—

Sfor “ forty members of the House
of the People ”

substitute * fifty-three members of
the House of the Peo-

ple belonging to the

State of Bihar and

twenty members of the

House of the People be-

longing to other Statda"

)

Page 2, line 14,—

Jor ** President *’ substitute—
** Council of Ministers ”’  (5)

Page 2, line 24,—

for “President " substitute—
** Council of Ministers ” (6)

MR. SPEAKER : I shall put the
amendments to vote now.

Amendments Nos. 1 to 6 were put and
negatived.

MR. DEPUTY-SPEAKER :
question is :

‘*“ That clause 3 stand part of the
Bill.”-

The motion was adopted.
Clause 3 was added to the Bill.

The

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Sir, I beg to move :

“That the Bill be passed.”

MR. SPEAKER : Motion moved :
“ That the Bill be passed.”

Now, those who have not spoken
at all may now put questions. Only
those ; one or two minutes does not
matter.
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SHRI HIMATSINGKA (Godda) :
In Santal Parganas, there has been a
heavy incidence of leprosy. A certain
amount of money has been allotted for
that purpose. Will the Government
consider the desirability of giving some
more amount, because the persons who
are suffering are mainly aboriginals ?
3 development blocks have had
droughts for the last three years con-
secutively. Will something be done to
render relief to those three areas ?

SHRI LOBO PRABHU (Udipi) :
Sir, a charge was very lightly made by
my hon. friends here that the mis-
sionaries are indulging in converting
adivasis with bribes and with other
inducements. This charge was made
before and the Minister had occasion
to say that the State Government
had made inquiries even at that time
of famine and they found that there
were no such instances. 1 would like
the Minister to clarify that there is no
such movement to win over adivasis
by unfair or illegal means. Hc should
categorically deny that. It is not fair
to make this aspersion and to say that
one religion is indulging in the plunder
of another. It is not fair (Interruptions).
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MR. SPEAKER : Why don't you
confine yourself to the Bill ? Why do
you bring in extraneous things ? He
is Shri Govinda Menon ; not Sir Ivor
Jennings.
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Division No. 21]
Agadi, Shi S. A.
_ Ahirwar, Shri Nathu Ram
-Ahmed, Shri F. A.
\Azad, Shri Ahagwat Jha
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhandare, Skri R. D.
. Bharat Prakash Singh, Shri
Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj
Singh

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Das, Shri N. T.

Dassappa, Shri Tulsidas
Dass, Shri C.

Deshmukh, Shri Shivajirao S.
Dhillon;iShri G. S.

Dhuleshwar Meena, Shri
22—6 LSD/68
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MR. SPEAKER : The question is:
“ That the Bill be passed.”
The Lok Sabha divided :

AYES

[18.36 Hgwrs
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gavit, Shri Tukaram
Gupta, Sbri Lakhan Lal
Hem Raj, Shri
Himatsingka Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Kamble, Shri
Kamala Kumari, Kumari
Kedaria Shri C. M.
Kesri, Shri Sidaram
Kureel, Shri B. N.
Lalit Sen, Shri
Laxmi Bai, Shrimati
Mahadeva Prasad, DR.

Mahida, Shri Narendra
Singh
Mahishi, Dr. Sarojini
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Master, Shri Bhola Nath
Menon, Shri Govinda

Minimata, Shrimati Agam
Dass Guru

Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Naidu, Shri Chengalraya
Pahadia Shri Jagannath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Patel Shri Manubhai
Patel, Shri Deorao
Patil, Shri S. D.

Patil, Shri T. A.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Thirumala

Abraham, Shri K. M.

Chandra Shekhar Singh,
Shri

Desai, Shri Dinkar
Goyal, Shri Shri ?hand
Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao

AUGUST 28, 1968
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Raut, Shri Bhola

Reddi, Shri G. S.

Roy, Shri Bishwanath
Sadhu Ram, Shri
Sambgsivam, Shri

Sanghi, Shri N. K.
Sankata Prasad, DR.
Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.
Shankaianand, Shri B.
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Shiv Chandika Prasad, Shri
Shukla, Shii S. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddeshwar Prasad, Shri
Sonavane, Shri
Sudarsanam. Shri M.
Suryanarayana, Shri K.
Tamaskar, Shri

Tiwary, Shri D. N.

Verma, Shri Balgovind
Vyas, Shri Ramesh Chandra

NOES

Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal A
Khan, Shri Ghyoo. Ali
Kisku, Shri A. K.
Madhukar, Shri K. M.
Misra, Shri S inibas x
Mohamed Imam, Shri J.

(Delegation of 2648
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Puri, Dr. Surya Prakash
Ranga, Shri

Ray, Shri Rabi

Samanta, Shri S.C.

Sharma, Shri Narain Swarup
Sharma, Shri Yajna Datt

MR. SPEAKER : The result* of the
division is : Ayes 91; Noes 26.

The motion was adopted.

MR. SPEAKER: You put a
question.

g aewl 1 AfaER g W HT
T AqEw g !
st oswwE Wt o oWt
AfaFR § 48 AW AT FT
MR. SPEAKER : Order, order. We
now take up the Half-an-Hour dis-
cussion. Shri Raghuvir Singh Shastri.

—_— '

18.33 Hrs
HALF-AN-HOUR DISCUSSION
FATHER FERRER’S ACTIVITIES

MR. SPEAKER : We now take
up the Half-an-Hour discussion.

Shri Raghuvir Singh Shastri.

Shastri, Shri Prakash Vir
Shastri, Shri Ramavtar
Somani, Shri N. K.
Tyagi, Shri O.P.
Viswambharan, Shri P..

SHRI MANUBHAI PATEL : (Da-
bhoi) : Sir, I may also be allowed to
put a question.

MR. SPEAKER : Only 5 names are
taken out of the lot. A number of
Members have given notice. We pick
out only 5 names. That is all.

SHRI MANUBHAI PATEL : Just
2 or 3 minutes.

MR. SPEAKER : It will not be
proper. You are unlucky; you did
not come in the lot. I cannot make
you lucky by my discretion.

18.33} Hrs

[MR. DEPUTY-SPEAKER in the Chair]
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*Sarvashri Gunand Thakur and K. P. Singh Dev also recorded their votes for ‘NOES’



